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HIGH COURT OF JUDICATURE AT ALLAHABAD

PUBLIC INTEREST LITIGATION (PIL) No. - 2934 of 2025

Failyg) Khan And Another

..... Petitioner(s)
Versus
State Of Uttar Pradesh And 4 Others
..... Respondent(s)
Counsel for Petitioner(s) : Pramod Kumar Sinha
Counsel for Respondent(s) : Arun Kumar Pandey, C.S.C.

Court No. - 55

HON'BLE CHANDRA KUMAR RAI, J.

1. Heard Sri Pramod Kumar Sihna, learned counsel for petitioners, Sri
M.N. Mishra, learned Additional Chief Standing Counsel for the State
and Sri Arun Kumar Pandey, learned Counsel for the Gaon Sabha.

2. The instant public interest litigation has been filed for the following
reliefs:-

"i.1ssue a writ order or direction in the nature of Mandamus
commanding the respondent nos. 1 & 5 to ensure that the
nature of Gata No. 708 Area 0.035 recorded as Rasta in
Khatauni of Village Revdi Kalan Tahsil Sahabad, District
Rampur may not be changed by raising constructions over
there or otherwise.

li. issue a writ order or direction in the nature of Mandamus
commanding the respondent no. 2 to consider the grievances
of the petitioners ventilated in the representation dated
05.08.2025 and pass a reasoned and speaking order within
stipulated period as fixed by this Hon'ble Court.

ilii. issue any other suitable writ, order of direction which this
Hon'ble Court may deem fit and proper under the
circumstances of the case.

Iv. To award the cost of the present writ petition in favour of
the petitioners.”

3. This Court directed the learned counsdl for the State and Gaon Sabha to
obtain instructions
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4. In compliance of the order passed by this Court, instruction dated
13.10.2025 sent by Sub-Divisional Officer, Shahbad, Rampur is taken on
record.

5. Sri M.N. Mishra, learned Additional Chief Standing Counsel for the
State is directed to serve a copy of the instruction to learned counsel for
the petitioner.

6. Sri M.N. Mishra, learned Additional Chief Standing Counsdl for the
State on the basis of instructions submitted that in compliance of the order
dated 13.12.2024 passed in Case No. 2934 of 2025, the encroachment
over the plot in question has been removed. He further submitted that at
present there is no encroachment over the plot in question. He next
submitted that a report has been submitted by the authorities stating that
there is no proposal for construction of any building or park over the plot
in question.

7.1 have considered the arguments advanced by the learned counsel for
the parties and perused the record.

8. In order to appreciate the controversy involved in the matter perusal of
the report dated 17.10.2025 sent by the authorities as approved by the
Sub Divisional Magistrate, will be relevant, which is as under :-

Her = Ui WA & O TR g9 @i
o 7\ YEEt &ell, dEdie-gaTE, oe-
TAYE 1A ST Fretiaert agied Taqe ot
TRu ymefar & ArA-YaEt St <t MeT Ho 708
YA 0.035 o il TEd & 4 H &ot § W
g famtor 7 fry oo & wHey A fRar T g
Rradt wey sira sre e gl

Ih &+ G W G HAT ¢ Tk ot ATH-
&t Fell, dgHie-AEa, Ser g 6
T Ho 708 ThaT 0.035 o Wit foF oo
AfNAET # AT gt gl I MeT & &
3MfAE AT 0.0154 Bo W TEH el
HER Al TH0T SESTS o ATH gRT 3y
T F IHEA 9 ot T8 oft et =mne
ES AT | P LA | S |
T202313590501507 & 3meyr fesiw
13/12/2024 & H 19/05/2025 =t
AT T F T+ [ & o W T
e ST Sl IUTRRATC H & hl W &l 3@y
heatl el T T o FdHE # W
I TR &g AfAHATT g gl T &t
IEA T YW U Hig WG I UTeh ULdiad gl
T IATEAT A1eE 9ar | UiNd gl
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9. Perusal of the report dated 17.10.2025 sent by the authorities as quoted
above fully demonstrates that there is no encroachment at present over the
plot in question and there is no proposal for construction of any building
or park over the plot in question, as such no further order is required in
the matter.

10. The instant public interest litigation is accordingly disposed of .

(Chandra Kumar Rai,J.)

January 5, 2026
Neetu

Digitally signed by :-
NEETU SINGH
High Court of Judicature at Allahabad
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